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; ‘_/ BILL | _
Vfurther to amend the Legzslatwe szloma No 2070

dated 15-4-1961 in its applwatzon to the State of
. 'Goa.

" 'Be it enacted by the Leglsla.twe Assembly of Goa
in' the’ Forty first Yea.r of the Repubhc of Ind1a as
follows _ e

1 Short tztle cmd commencement — (1) Th1s Act
, may be called the Legislative  Diploma No. 2070
da.ted 15-4-1961 (Amendment) Act, 1990

(2) It shall come mto force at once - ', .

e, Amefmiment of A'rtzcle 153 —_— In Artlcle 153 of
the Legislative Diploma No, 2070 dated 15-4-1961,
after clause 19, the follovnng clause shall be inserted,

‘namely — : -

“20 To d1rect the Admmlstrator of the Com—
munidade, without prejudice to any other remedy
provided by law, to recover such amount or sum

. due, if-any, from the Communidade as arrear of
land revenue and for this purpose the. Admi- .
nistrator thereof may forward to the Collector a
certificate as early as possible in the prescribed

~-form mentioning the sum ‘due from such Commu-
nidade: and requesting that such sum -may-be
recovered as if it were an arrear of land
revenue.”. B
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- Statekheﬁf~ of Objests and Reasons.

As per clause (2) of Article 100 of the Legislative -
Dlploma No. 2070 dated 15-4-1961, the Communidade
cashier is invested with power: to pay to the Admi--

snistration of the Communidades, monthly, the ordi-
nary and extraordinary tithes (derrama). Similarly,
clause (5) of Article 125 empowers the Adminis-
trator of Communidades fo notify to the Communi-
dades about payment of ‘instalments of ordmary and
extraordinary nthes (elerrama)

© On account of non- pa ymefrvt of tlthes (derrama) by‘
_ the Communidades, the Administrator of Communi-
* dades is facing great difficulties in. making payment
tg the staff/pensioners of the offipe of Admm],stra-
tion" of ,Communidades. The Ppresent amen em:
seeks to obviate the above difficultie§ 80 as to
- gnable the recovery of an,y dues from Commumdades.
a3 arrear of land Tevenue. ~

~ This Bill seeks to achleve the above obJect by
amending the Legislative Diploma N6. 2070 @ated
7%155)314-1961 by msertmn of new clause 20 to Artlcle
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